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SHRI KRISHNA KUMAR CHATTEIUI 
(Howrah): Mr. Deputy-Speaker, Sir, it is 
indeed • privileae to take part in the dis-
cussioo of tbis Bill. So far as tbe purpose 
of this Bill is ooncerned, the hon. Minister 
baa atrudy made it clear that tbe real pur-
pose is to stop concentration of wealth in a 
fow hands, to stop monopolistic enterprises 
and to put a curb on restrictive trade 
practices. I am of the opinion that this Bill 
will not achieve that end. Even in the UK 
and USA such enactments have been made 
to cootrol monopoly and concentration of 
wealth in a few ha.ods but such advanced 
couatries have also failed to achieve that 
end. In our present economy position it 
will not be possible for us by this eoactment 
to contain concentration of wealth even 
to a limited extent. Even that end cannot 
be achieved by this Bill. 

The Third Chapter bas billa iIIcludad ill 

FGclorje. (Sr.) 
tbis Bill to brioK about lhat aim to a pur-
po"'ul eod but I have carefully lIOoe tbrOUih 
the clauses of that chapter aod I am quite 
certaio that it is not possible to achieve tbat 
aim by this chapter alone. Tbe monopoly is 
80 areat, as my hon. friend, Profeasor Hem 
Barua, has pointed out, that practically the 
g.eater part of our wealth is in the hands of 
22 families. We bave allowed these families 
to JP"Ow in spite of our socialist professiou. 
That has been the real daoger that ".s been 
created in our IOCOnomy and our soclo-eCoDO-
mic structure is distorted to such an Gtent 
that we have created extreme poverty on the 
ODe hand ... 

MR. DEPUTY-SPEAKER: He can 
cootinue bis speech the ne"t clay. 

.6.58 hn. 

STATEMENT IlE: ORDNANCE 
CLOTHING FACTOlUES 

MR. DEPUTY-SPEAKER: Berore 
take up tbe motion of Shri Kanwar La) 
Gupta, I would like to dispose of two small 
items. One is: Shri M isbra to lay a 
statement on the Table of the Houae. 

SHIU S. M. BANERJEE (Kanpur): 
Sir. it is a very important matter. Let bim 
r..d the Slatement if it is a small ltatemeot, 
because this concerns about 3.500 workers. 

MR. DEPUTY-SPEAKER: He will 
lay it on the Table of the Ho...... You can 
read it and after that "hatever proper action 
is needed will be taken. 

SHRI S. M. BANERJEE: W. have 
to seek clarification. 

MR. DEPUTY-SPEAKER: We have 
to tAke up Shri Kanwar Lal Gupta's motion 
and I will request you to agree to his layinll 
it on the Table of Ho_. 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): Sir, I beg to lay on the Table 
a statement regarding the declaration 
or more than 3,500 workers as surplus in 
Ordnance Clothing Factories at Shtthjahan-
pur, Kanpur and Avadi. 



275 Ordllllnee CIDI/J11Ig 
Ftldorlt!8 (SI.) 

D£(:£MBER 10. 1!l69 B.A.C. Repo;'/ 

SHRI S. M. BANERJEE: want to 
know whether the'e will be no retrenchment 
in these factories. 

MK. DEPUTY-SPEAKER: Ktndly 
read the statement which he has I.id on the 
Table of the House. Whatever action is 
proper will be taken 

STAI"EMENl 

Mr. Speaker. Sir, the services' require-
ments for Clothing items steeply increased 
in the wake of the emergency in 1962. To 
meet t he sudden increase in the demand of 
the Services, capacity in the Ordnanc, CI"th-
ing Factories had to be increased considera-
bly at short notice. The Clothing Factories 
had to resort to large scale recruitment of 
man-power besides purchase of manufactur' 
ing equipmellls. The deficiencies in the 
Oothinll items repuired hy the services were 
made up to a large extent by the Ordnance 
Factories by 1963-64 wIth the result 
that demands of the Services' for 
subsequent years have been less. The 
reduction of workload on the Clothing 
Factories was thus mainly on account of 
decline in the demands of the Services. and 
not due to diversion of orders to trade. 

Efforts have been made in the past and 
are still being made to procure adequate 
workload for the Clothing Factories, by 
diversification of producti"n by undertaking 
manufacture of items such as Tents, Durries, 
etc., required by the Services, by approaching 
other Central Government Departments for 
orders for garments/uniforms, by undertaking 
manufacture of civilian garments for sale 
mside the country and for aport etc. These 
dorts have not been entirely successful and 
although as a result of concerted action on 
the above Jines and phasing out the available 
wurkload on a rational basis, placement of 
workmen in the Ordnance Clothing Factories 
on idle time was avoided upto May 1969, 
it became inescapable to place a certain 
number of workmen on idle time thereafter 
on account of shortage of workload. Details 
of the total number of workmen placed on 
idle time in all the Ordnance Clothing 
Factories on accounl of shonage of workload 
are aa follows :-

Month 

June, 1969 
JalJ.1969 

Approximate number 
placed on idle time 

ISO 
I7A 

A:ugust, 1969 
September. 1969 
Deloher. 1969 
November, 1969 
December. 1969 

(upto date) 

1799 
1799 
1829 
2829 
2829 

There has, however, been no retrench-
ment on account of shortage of workl<>ad in 
the Clothing Factories. Workmen pla~d 

on idle time are paid idle time wages which 
inclUdes full time wages, D.A. and other 
allowances normally admissible 10 the 
WOI ken concerned and tbus no financial 
hardship is caused JO them. This Ministry 
i. also fully seized of the matter and vigo-
rous efforts are in hand at the highest level 
for obtaining more workload for the Clothing 
Factories. 

16.59 hrs. 

BUSINESS ADVISORY COMMI1TEE 

Forty-second Report 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH) : 
Sir. I beg to present the Forty-second 
Report of the Business Advisory 
Committee. 

For the information 01 the House I may 
state that one of tbe decisions and recom-
mendations of the Business Advisory 
Committee is to have a sitting of this 
House on Saturday, the 13th December. 
1969. 

SHRI SHEO NARAIN (Basti) : Why ? 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara) : Why ? 

SHRI RAGHU RAMAIAH: It was 
unanimously agreed in order to complete 
the workload. 

SHRI SURENDRANATH DWIVEDY: 
We have agreed to half-an·hour's extension. 
We are sitting up to 6.30; previously we 
were sitting up to 6. Now you want a 
sitting again on Saturday. 

SHRI . RAGHU RAMAIAH: All the 
put_ bave .. &0 tbia. 


